IN THE COURT OF SH. ARUL VARMA, LD. CHIEF METROPOLITAN
MAGISTRATE, CENTRAL DISTRICT, TIS HAZARI COURTS, DELHI.

Pubjab & Sind Bank

Vs.
Ms. Deepa
Misc. Application
19.09.2020
Proceedings of this matter has been conducted via Video

onferencing through Cisco Webex.

This is an application received through email as moved on behalf of
Applicant Bank for early hearing.

Present: Ld. Counsel for the applicant could not be joined Video
Conferencing through Cisco Webex due to network problem.

However, Ld. Counsel has requested the Reader of the Court
telephonically for adjournment.

Request allowed.

Put up on 23.09.2020.

The order be uploaded on the District Courts website forthwith.

( Varma)
CMM (Central), Delhi
19.09.2020



IN THE COURT OF SH. ARUL VARMA, LD. CHIEF METROPOLITAN
MAGISTRATE, CENTRAL DISTRICT, TIS HAZARI COURTS, DELHI.

FIR No. 000032/2020
PS: DBG Road

State Vs. Not Known
Misc. Application

19.09.2020
Proceedings of this matter has been conducted via Video

Conferencing through Cisco Webex

This is an application received through email moved on behalf of
applicant Vijay Singh Tomar for release of Mobile Phone make
Samsung Galaxy M-20, on superdari.
Present: Sh. Rajeev Kamboj, Ld. APP for the State has been joined via
Video Conferencing through Cisco Webex.
Applicant Vijay Singh Tomar has been joined via Video
Conferencing through Whatsapp.

Reply is received from the IO through E-mail. Police has no
objection in release of the said Mobile in question to the rightful owner.

Concerned SHO/IO is directed to release the above-mentioned
Mobile Phone to the applicant/rightful owner. I0/SHO concerned is also
directed to prepare a detailed panchnama of the above stated Mobile Phone
and take photographs of the same in terms of directions given in the
Judgment of Hon'ble High Court of Delhi titled as “Manjeet Singh Vs. State”.
Panchnama proceedings shall be conducted at the concerned Police Station.
The panchnama and the photographs shall be signed by the applicant,
accused (if arrested), complainant and the IO and the concerned SHO shall
secure the presence of the aforesaid persons.

Thereafter, the above-said Mobile Phone be released to its
rightful owner against receipt and on verification of ownership and identity.
The Panchnama and photographs shall be filed in the Court with the charge-
sheet as and when the same is filed.

Accordingly, application stands disposed off.

Copy of this order be given dasti to the applicant. The order be
uploaded on the District Courts website forthwith. Copy of this order be also
sent to concerned IO/SHO on his official ID for report and reces
information.

(Arul Varma)
CMM (Central), Delhi
19.09.2020
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IN THE COURT OF SH. ARUL VARMA, LD
. » LD. CHIEF METROPOLITAIN
MAGISTRATE, CENTRAL DISTRICT, TIS HAZARI COURTS, DELHI.

FIR No. 208/2020
PS: DBG Road

State Vs, Rajbir Singh @ Sher Singh, S/0 Sh. Prem Singh
U/s 380/411/34 1PC

Bail application
19.09.2020
This is an a

pplication u/s 437 Cr.PC received through E-mail as moved on

b?half of the applicant/accused Rajbir Singh @ Sher Singh, S/o Sh. Prem
Singh, for grant of bail.

Present; Sh. Rajeev Kamboj, Ld. APP for the State via Video Conferencing

through Cisco Webex.

Sh. Shiv Kumar, Ld. Counsel for accused has been joined via Video
Conferencing through Cisco Webex.

Reply of IO has been received through email.

Vide this Order, I shall dispose off the Interim Bail application filed
on behalf of the accused Rajbir Singh @ Sher Singh, S/o Sh. Prem Singh.

1. Ld Counsel for the accused has contended that accused was arrested on
22.08.2020 and has already spent more than 15 days in judicial custody. It
is further submitted that applicant/accused may be admitted to bail.

2. Per Contra, Ld APP for the State has opposed the bail application as per
law.

3. Before adjudicating upon the bail application, it would be pertinent to
make a reference to Suo Motu Petition (Civil) No. 1/2020 dated
23.03.2020 titled In Re: Contagion of COVID -19, wherein, in order to
decongest prisons, the Hon’ble SC ordained the constitution of High
Powered Committees in each State.

4. 1t is further apposite to mention that on 23.03.2020 itself, in case titled
Shobha Gupta &Ors. Vs. Union Of India &Ors W.P.(C) No.2945 of
2020 decided on 23.03.2020 by the Hon’ble High Court of Delhi, it was

decided that Prisoners can be released on “interim bail”, The criteria
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